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0.A,%0.1303 of 1997

/W%een; ! _ @ @ W%Jsmw%:

ACT 1985 f
f
i

G.Srinivas ' oo--o Applican I
j

The aAdmingstrative O}Lficer, _ W/DEFENCE
P ()

énd‘_

Staff officer (Civilians)

| Signature of the sppliicant

Registration No;

Head Quarters Easternh Naval Commang,
Naval Base, Visakapatnam M
& another , ... Respondents i
[ . (}-a
}
| 1npEX | |
__________ U |
S.No, Description of the documents J Page Nos,
—————————— r— L I R R T T T T T . -i- O . T
1, App}.:i.c','a“:;'_{on | 1 to é\T
. [
2, Material papers J
‘ f
Annexure ?1 employment card _ S
---------- [ - — - = -— — - bl - - =- - — - - - :-r - - L] L
| - |
Date: 29-9-1997 | & Sheen ;
! : “y
' )

| mw [I

Counsel for the applicant
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BEFORE THE CENTRAL AVMINISTRATIVE TRIBUNAL AT HYDERAE
0.2.80, Y2303 of 1997 |
Between: i
G,.,Srinivas ceees ADDlicant
an d
The Administrative Qfficer,
Staff gfficer (Civilians)
Head Quarters Eastern Naval Command
#a HNaval Base, Visakapatnam
& anhother .. RE@Zpondend
Chronological statement of gvepts
s ,No, Date Statement of events Ph
1. 31-.7.1997 Notification of the lst respondent
2, August, 97 List sent to the 1st rQSpondent fron
the 2nd respondent exchiange
3. 1996 (6) Scale page 676
Hyderabad,

Date; 29.9-1997

Counsel for the spplican

Al

- wm s e

g
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‘notification and al

BEFORE THE CENTRAL

(0.2, £iled U/s

G, a&,No,
Betwean,

G.Srinivas

$/0 Sri G,Chinnabbai
Aged about 23 years,
D,No,4-69, Naiduthots

Vepagunta Fost,
Visakapatnam=-520 0O

1, The Administrative Qfficer, |
5thf qulccr (d
Head Quarters EaQtern Naval Command

Naval Base,
Vlaakaputnamu53q
|
!
2, The District Ewp

4e] eeeb Applicant

i :
ADMINISTRATIVE TRIBUNAL AT HYDER

19 of the AlGministrative Tribuna

V303 of -1997

and

ivilians) ; i

014

leyment pificer,

Visakapatpam District B mploynenu Exchance

Visakapatnam

vt ot s it

(clexrical)

l
|
..,,!Respondentsi

Detalls of the Application (0,A.):

1, Particulars of the Applicant:

A48 showh ip the

Address for serv

[

. Uetails of the Ke

cause title above,

1

i
al
|

l

3 Al

Act 1985)

ice of notices. Mr,K Nageswara Rﬂddy,

AOVOC&»E |

H, N0, 10-3-307/5
humayun Nagar, |
Hyderabad-500 o%
I

spondants;

As shown ip the

3., Particularz of ¢

cause title zbove,

he_order against whigh applicatig

;

8

n_is made:

Seeking a direct
applicant to intery
Keepers without insg

sponsorsd by the Em

ion tc the respondents to allow t

iew for the posts of |Assistant St
|

isting that xkex hisiname should

ploymant Exchange, The 1lst resoo

1

he
e
L
r

naert

sent notification'go the Znd respondent on 31_7_1991 and the

— | <o :
2nd respondent sent sponsored list to the 1st respon ent

in the month of aug

ust 1997, The respondents are supplied

ae]

S0 not published in the news papers,
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| - . . . F
4, gurisdiction of the Ceptral Administrative Tribunal:

- |
Applicant declarés that the subject matter of the;present
0.3, is within the jurisdicticn of this Tribunal as fhe 1st
|

respondent is Captrikl Government Department and come? under

|
Section 14 of the Administrative Tribunal act and the sai

= " . T4 .
lin Andhra Pradesh, Seeking a direction
for ipterview and dppoibtment comés under recruitmeng, So

. i )

this Hon'ble Tribuﬁal has got jurisdiction,

posts to be filled

-
j

5. Limitstion: |

! r
|
Applicant decl%res that the applicatiun (0,3,) is within i
l ) !
the limitstion as prescribed in Sectiocn 21 of the Administra-
| | |
tive Tribunal Act |[1985 and there is no impugned orﬁer and the

1st responcent ha% not yst conducted interviews but| sponsored

! |

list with names sent to the lst respondent office from the

' |

; . 2L :
2nd respondent office,

| ;

!
6, FACTS OF THE CASE: |

{(4) - Applicant submits that he pascsed 3,8.C, P.U.ur, B.Com

3

1

and 1I,T,1I, Fitteg trade, He registered his name ﬂn the 2nd

respendent office opn 21-9-1956 with reglstration #L.V1/1996/

16976, I belongits SC caste, I got experisnce iﬁ a workshop
, !

for more than 2 ﬁears. i

‘ i

i

!
(B) The 1st respondent notified the total 13 vacfncies of

J .
Assistant Store Keeper posts and 9 vacancies faerCs amohg
| H \
I 1
the 13 vacancies to the 2nd rsspondent on 31-7-97/tc sponsor |

the names of thé candidates who passed Matriculation or 5,5,C)
\

|
or equivallent With a view to £ill up theses posts from the
|
candidates Sponéored by Employment exchange with?ut giging [
f .
N ‘ - = o~ . L3
advertisement and not called for applications frém all the
| i

(

eligible cabdidhtas, which ie illegal as per thei‘upreme
| :
Court judgemsnt! The 1st respondent received th& sponsored

| !
. - A - . l oo |
list witn caﬁdlﬁates name€s Lrom the 2nd respondent long time

j ..t
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N

w

" but the respondents are not dis clnolwg tne interview

. ' P I
‘approdch this Hon'ble 'Tribunal for themrelief:sougﬁt
3 | - ’

-3 & |
o !

‘. i
back in the
|

may conduct test and interviews at any tlme within 1

to the public and keep it:secret, 2'nd respondent ha
i} i
. ‘ . : . .
sponsored his name as not:having seniority of regist
‘
Applicant reguested the 1st respondent tg receive hi
I

tion and to allow him to dnterview, but the 1st resp

s [
is insisting that his pamg-should be sponsored by th
|

: ) _ o
.exchange to receive application and to allow him to
, ‘ .

Hence this 0.A, A&c

and to consider to appointment,
. I
as per the judgement of the.Hon'ble Supreme Court, e

) |
registration in the employment exchange 1s not neces

|
any one:who is-eligible gnd’quelified can apply but

.4 .- L] ‘l L]
1st respondent has not.glven paper notifiication,
|
|

(C} The respondents wltnout following the Supreme . C

jucgement, which was renorted in 1996 (é) Scale 676’
' i |

@alkapatnam, Kri#hna,distriC§
P ‘ f

Vs K,B,N,Visweshara Rao & others is trying to recrui

Excise Superintendsant,

.. L. I ‘

with tiie candidates sponsored by th
|

exchapge alone ‘without g1V1nq any advcrtlsement to. ?

above said posts
epplicetions from all the eligible cardiaate The|

Court: of AP,

i

Tribunal and High C

was pluaced te disp%
several O,A,'s and W, Ps Aip similat matter with a dl#

to allow them to wrlttep test and lnuerv;ew_ The rh

8 ' [ . f

may conduct interviews‘@t any time witﬁin 15 days %u

| |

o o B f f

7;*EEtaiﬂaﬁdﬁ“ﬁheﬁRéﬁ@éﬁééﬁﬁﬁéHﬁ%ﬁedﬂ@L5} |
. Canery --'—-l ?? ~-,-". ol ;l» { T

the interview date sécrete,

|
|

[ by |
(o ) o \

8. Matters not previously fied or.gggging‘with aancOurt;

Ehg‘applicant?hasfnd;otherragterhéL*ve‘remedviexcept to

‘August‘month,§é7 itself andlthe 1st respondent

S;ﬂays
éate
i
anot

rétion.

siapplica-

o#éent I
a [
gl employment k
| . =
%ntervlew !
|

thally

Ten

slary and

!

here the

I

f

ourt

the

AP,

= the k

< employmeht[

|

all for “
o

Hon'ble
s of
ection

spondent

for,

T 4 i f

13

Applicant de&iares %hat he hé

;,

the same 1ellez before any court of léw

petition for

not Pravaously falee any




‘a,{-

‘ | I ‘
may deem f£it and proper in the circumstances of the c

- 4 - |

. |
9, Reliefs sought: ;

_ |
In view of the facts meptionsd
|

above 0,A, the applicant prays that this Hoh'ble Tribunafl

may be pleased toc direct the rsspondents toi allow the
|

applicant to appear to written teet and intlerview for
: I

posts of Assistant Storekgepers without inﬁisting that his

name should be sponsored by the emp loymant 'exchange as per
|

the notification dated 31-7-19%7 and pass %uch othary

in paragraph 6 of the

the

order

or orders as this Hon'ble Tribunal may dee?,fit and prqler in

the circumstances of the case, ;
j
10, INTERIM RELIEF: }

rending €isposal of the above 0,4, th% applicant prays
that this Hon'ble Tribunal may be pleasedgto direct the

respondents to allow the applicant to apéear to writtrn

test and interview for the posts of’&ssis#ant Store K

without insisting that his name should be:sponSQred byl the

employment exchange as per the notificatidn dated 31.

and pass such other order or crders as th#s Hon'ble T

|
11, Material index enclosed, i

tod Ll ] . 1 I
12, Name of the Post office/Hank in wnlcq

P,C, DD/PO: - G428 .

eepers

R ey e e —

4_1997

ribunal

el el alaEs

alse,

No of DD/PO. \Lﬂ&u
Date of Issue ’y(/[[c”olg J (lxgl( (Sb\, ‘ii
oo morerst

(a) Material pspers (b) DD/Pc (¢} Covers
! ©

13, List of documents epnclosed,

VERIFPICADION ¢ ¢ i

it s e b, Yot (BB bt e S84 |

I, G.Srinivas S/c G,Chinrabbai do he&eby verify t

1
my
tbetents of the abova paras are true to Xx personal

- m - J
legal zavisge of #xk counsel ané I have not suprassed

hat the

Knowledge an

any materia

facts herein,

$q¢¢LQ&A2
Counsel ™™Hr the applicant

%5 Date: 20-0-1997

To

The Registrar,

Central Administrative Tribunal
Hyderabed

:Cﬂ-.Sh;uM‘UT

Signasture cf th

|

_S

e applicant
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el IN The CENTRAL AamxwlsranrxﬁﬁiﬂxauuAL : HYOERABAD BENCH
. : AT Hvbsnna?n

L . i . - : . ,-_‘ L e :&-51 . e
e 0T ORIGINAL_APPLICATION. NO,.1303/97
: _ ; _ o .

1‘

= e
'-v.

-mm“- -uﬂ-.ﬂ-.smﬂ-

- DAIE ‘or;'nnnan 01=10-1997%

JPEST——

Between :- .
! G.Srinivas g
i
f;;'applikant

And

R T

1. The Adm;nzstrative Officer,
starf Officer (C;uxlianal.
Head Quarters taster Naval Conmand,
‘Naval Basa, \ !
\ *Uzsakhapa nam-530 014,
§
f 2. The Uistrict Emplquent foicer,
'stakhapatnam’ﬂiatrict Emplayment
Exchange (Clerical),
fUieakhapatnam. ‘ 3

ece Haspandentq

R PP S

u-
- - 3 -

Shr i KfNageéwara Reddy

| |

Counsal for the Respondente: Shri V.Rajeshwera Rao for R-1

‘shri P.Naveen Rae. for R-2

Ty

Counsel for the Applicent

CORAM:

THE HON'BLE SHRI R.RANGARAJAN 3 MEMBER (A).

THE HON'BLE SHRI B.S.JAI PARAMESHUAR : MEMBER (3)

i

' o 4 : ]
(Order per Hon'ble Shri?RLBangarai%ﬂ, Member -(A) ).

?
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¢
.J:E'!* ) ! 53 |
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kbrﬂer per Han'bla Shri R%Rangarajan. Neﬁb@r (ﬁ) Yo
‘Heard Sri Nageshwar Reddy, counssl for the applicant énd
Ssri V.Rajeshwar Rao, atanding counssl for Reséondant No.1 and Spi

Phani Raj for Shri ﬁ;ﬂauaen 330. counsel for ﬁaapondant No+2e

o . | |
2 Adnit, The applicant in this OA is an aspirant to ths post
of Acsto Stdrekseper under Régpondent No.1. Respondent Ne.l has

issued notification to ?sspoﬁdont No.2 for apénscrship of the candidat

from the Employment Exchange. It is stated that the neme of the

applicant was not eponsored éy Regpondent No.2. Redying on the
judgement of the Suprems Cnuﬁt raported in 19@6 (6) SCALE 676
(ExcisarSuparintendaht. Malképétnam, Krishna éistrict, AP Vs,

KBN Uiséagh@ara Rso & otharb). the learned coﬁnsal for the:applicaat

_ considered for|
submits that the applicant should ba/appo;ntmant againat that post.

3, e have disposed pf similar cases esrlier. In view of that,

the following direction is given i=-

1f the applicant submits his application
clear 7 days sarlisr tp the date of slection
sither written oﬂ viva=voice or both, than

the case of ‘the applxcant should also be con=
sidered along with the candidates sponsorld by

the employment exchange provided he fulfilla all the'
conditions Laid down far appointment to that post.

If the applicant faxxs in the selectzon‘ the OA
atands dismj ssed. In’that cage the raapondants
ghould inrérm the Tr;hunal through thexr standing
coungel so as to configm the dismissal Prdor of

ths 0.A. If the|appiicant is successful and

- o f'
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comss within the numba%‘to be appeinted,
then his results LhouLi'be publi shed
until further orders in this CA.

M’ 3 M/ﬁ
. ARAMESHUAR) (R.RANGARAJAN)
mber (3J) ' " Member (A)
{ D L

BN A S

Deted: 1st Octobsr,’1997,
Dictated in Open {Court.
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Couny tO.

1, The Agsistant “ersonnel Pfficer, Nucle~r Fuel Corvlex, Department

of atomic Enerqgv, ECIL Po-ct, Hyder~h-d-62, R?R.Dist.

2. The Digprict emmlovment officer, Visakhanatnam District Empl&vment

Exeh-nage (Cleric-1) Vishkh-p~tn-m,
3, One rovy to Mr, K, N-geswar» reddv, advocate Cat Hys. ‘
4, O‘ne Cooy to Mr. V.“aieshwnra Ran , AJAlCGSC.CAB, Hvd, |
5. One io“v to Mr. Pnaveen R2o , SC. for AP.GOVT.. CAT, Hyd.
6 . One Corv to The D.R(A), | 4

7. One Dunlic~te Cobpy,.

U s
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Fooes
A D

THE HON'BLZ SHRI B.5,231 PARAMISHUAR -
M (3)

Dated: ]__,,— (/@_,Qj
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| %a=. IN THE CENTRAL ADMINISTRATIVE ‘TRIBUNAL: HYDERABAD BENCH

1 ‘ -
|

o ._
< AT ‘HYDERABAD ‘

Mbe o 1125 5 1957 for .
0.a. No. 1303 of 1997 ‘

Date of Decision-
ond Decenber, 1997

Betweeps' ‘ .
G. Srinivas ﬂ ' .. Applicant
AND

1. The Administrative Officer,
Staff Officer (Civilians) . ‘
Head Quarters Eastern Naval Command ‘
Naval Base,
Visakhapatnam-530 014

2. The District Employment Officer,
Visakhapatnam District Employment Exchange,
{clerical) _ :
Visakhapatnam : «» Respondentsh.

| |
Counsel for the Applicant: Mr. K. Nageswara Reddy"

Counsel for the Respondents: Mr. V. Rajeswar‘aao "y
‘ . Wprens e "
CORAM:

THE HON'BLE SRI H. RAJE#DRA PRASAD: MEMBER (ADMN.) ? |

' THE HON'BLE SRI B.S, JAI PARAMESHWAR: MEMBER‘(JUDL.) ‘
\

|
ORDER ‘

{(Per Hon'ble sri H.

Rajendra Prasad: Meml?er {Admn.)

Heard Mr., K, Sﬁdhakar Reddy for Mr. K, Nageswara Reddy
for the applicant and Mr. V. Rajeswar Rao for the Respondents.

The applicant was ﬁﬁfﬁ@spirant for the bost of Assistant
Store=keeper under Respbndent—l. The recrditment for the.sgid

post as per Rules was t0O be ipmited to only ?ugh candidates: whose
! =

names had been sponsore? by éhe Employment E?change. The appli—“ﬁ.f
cant's name was, however not s0 5ponsoréda ﬁelying.on Hon'%le

Supreme Court decision in "Excise Superintendent, Malkapatném

Vs. K.B.N. Visweshwara Rao & others reported|in 1996 (6) SCALE 676 *

an interim direction was given as under:-
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"o If the applicant submits his application
clear 7 days earlierﬂto the date of |selection
‘either written |or viva-vocie or both. then the
‘case of the applicant should also be considered
along with the candidates sponsored by the emp-
loyment exchange provided he fulfilﬂs all the
conditions 1aid down'l for appointment to that
post. If the applicant fails in the selection,
the OA stands dismis%ed.. ln that case the res-
pondents should inform the ribunal through their
standing counsel so &s to confirm the: dismissal
order of the 0.A. If the applicant is successful
and comes w1thin the{number to be appointed, then
his results should not be published until further
orders in this.O <A !

! t

The applicant in this M.A. requests that permission
i ;
may now be accorded to the Respondents to announce the results

of the interview conducted on[31.7.1997. Qonbidering all fa cts,

! .
it is decided to accept |the réquest of the applicant. The

Respondents hay announce the Eesults of the abplicant and take
1

such further action as may belicalled for in térms of para-4(a)

of the order Dt.3.10.1997. There is no otherilegal issue to be

; : | - :
decided in this case. It is, incidentally, notiiced that whereas
this Tribunal had directed the.Respondents not to publish

the resultsof the applicant alone until the disposal of this Oa,

‘the Respondents have chosen not to announce the results of any

was such
of the candidates. This was not the intention nor action warranted.

. | "
The M.A. as wel} as the 0.A. are thus disposed of.
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(B,S., JAT ARAMESHWAR) ! (H. RAJ PRASAD)
MBER (JUDL.) | | - MEMBER (ADMN )
l\Pfj) |

b

Dt. 2nd Dedhmber, 1997 |
Dictated in ghe open court,
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, 1303/97.

+ The Adm.tnistrative Officer,

. 8taff Officer (Civilians)
Head Quarters Eastern Naval Command,

Naval Base, Visakhapatnam~l14.
2. The District Employment Officer,

Visakhapatnam Dist.Employment Exchantge
(Clerical), Visakhapatnam.

3, One copy to Mr. K. Nageswara Reddy, Advocate, CAT.Hyd.
4, One copy to Mr.V.Rajeswar Rao, Addl, CGSC. CAT.Hyd.

5.

6. One copy to HHRP.M.{A) CAT.Hyd. -
7. One copy to D.R.(A) CAT.Hyd.

8. Oné spare cOpY.
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One copy to Mx.F.Naveen Rao, Spl. Counsel for A.P.Govt. CAT.Hyd.
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- of-the candidates,

may now be accorded to the R'esp%ndents to announce the mesmlits
of the interview conducted on 3%.7.1997. Consideriny alll 2 a«ts,
it is decided to accept the qul%est of the applicant. The
Respondents may announce the resiults of the applicant amd t=Re

such further action as may be ca‘mlled for in terms of pemra-4(=)

o .
of the order Dt.3,10.1997. 'Iher‘ie ir no other legal Izswe o he

decided in this case, T | +ly, noticed that wheress

this Tribural haa ai.._cted the Réspondents not to puitslfah

the resultsof the anplicant alone: until the disposal of this OR,

[
the Respondents have chosen not to anncunce the results of amy
i

Was Samfl

T

The M.A. as well as the P.A. are thus disposed of.
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n If the applicant submits his sppiicatfmm L ;_‘,E
clear 7 days earlier to the date of spelectimm @ 4 b
either written or viva-vocie or both, then the ©? 4
case of the applicant should also be congiden=d 5 ot -
along with the candidates sponsored by the enp- "" L
~ -~ --. = —lOymont exchange provided he fulfills all the o,

- conditions laid down for appointment teo that " n®
post. If the applicant fails in the selectimn, ,5’96‘393
the OA stands dismissé;d. In that case the res- e
pondents should inform the Tribunal through their P
standing counsel so a$ to confirm the di smimsall ”_@f\':",
order of the O.A. If,the applicant is sucaessEul ".,)ed"
and comes within the number to be appointed, #hen
his results should not be published until fmr#her
orders in this O.A. |1 " ~

r o
The applicant in this fd.A. requests that permiisstion X

This was not ithe intention nor actimm wargranted.
9
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IN THE CENTRAL ADMINISTRATIVE TRIBUNALS HYDERABAD BENCH

<« % AT HYDERABAD
¥ o '
# M.b. we. 1125 ¢ 1997 for
& : O.A. No. 1303 of 1997
‘w~"'% Date of Decisions
" "o - 2nd December, 1997 o B
Betweens
G. Srinivas +s Applicant
1. The Administrative Officer, g B
Staff Officer (Civilians) 2
Head Quarters Eastern Naval Command B o
Naval Base, | LT B
Visakhapatnam-530 014 \g&ﬁaﬂq?,gg\r
' . L - o j.l P’I/
2. The District Employment Officer, T
Visakhapatnam District Emplcyment Exchange,
(clerical) | 7
Visakhapatnam : .« Respondents

counsel for the Applicant: Mr. K. Nageswara Reddy

Counsel for the Respondents: Mr. V. Rajeswar RaoO
i ?‘Na‘/b'mnf-’

CORAM:

THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.)

THE HON'BLE SRI B.S. JAI PARAMESHWAR: MEMBER (JUDL.)

(Per Hon'ble Sri H. Rajendra Prasad: Merber {(Admn,)

Heard Mr. K. Sudhakar Réddy for Mr. K. Nageswara Reddy
for the applicant and Mr. V. Rajeswar Rao for the Respondents,

The applicapt was ‘an aspirant for the post of Assistant
store-keeper under Respondent-l. The recrqitment for the said
post as per Rules was to be limited to only such- candidates whose
names had been sponsored by the Employment Exchange. The appli:\
cant's name was, however not so spoasored.r Relying on Hon'ble
Supreme Court decis;on in "Excise Superintendent, Malkapatnam
Vs. K.B.N. Visweshwara Rao & others reported in 1996 (6) SCALE 676
an iﬁterim direction was given as unders- |

b Z
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" If the applicant submits his application
‘clear 7 days earlier to the date of selection
either written or viva-vocie or both, then the
case of the applicant should also be considered
along with the candidates sponsored by the emp-
loyment exchange provided he fulfills all the
conditions laid down for appointment to that
post. If the applicant fails in the selection,
the OA stands dismissed. In that case the res-
pondents should inform the Tribunal through their
standing counsel sc as to confirm the dismissal
order of the O,A. If the applicant is successful
and comes within the nimber to be appointed, then
his results should not.-be published until further
orders in this O.a. "

The applicant in this M,A. requests that permission
may now be accorded to the Respondents to announce the results
of the interview conducted on 31,7.1997. Considering all fa cts,
it is decided to accept the request of the applicant. The
Respondents may announce the results of the applicant and take
such further action as may be célled for in terms of para-4(a)
of the order Dt.3.10.1997. The%e is no other legal issue to be
decided in this case. It is, incidentally, noticed that whereas
this Tribunal had directed the Respondents not to publish
the resultsof the applicant alone until the disposal of this OA,

the Respondents have chosen not o0 announce the results of any
was such

of the candidates. This was not the intention nor action warranted.

i ~

The M.A. as well as the 0.A., are thus disposed of.
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OA NO: 1303 OF 1997
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o . PETITION FILED UKDER RULE
8(31{QF&CAﬁé(P) RULES 1987

Eﬁl

Boteder s

i
L DIRECTiONﬁéETITIQN
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. FILED BY:

" K.§UDHAgAﬁE§EDDY .

THE APPLICANT

. COUNSEL FOR
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CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH : HYDERABAD,

wa No: VY25 oF 1997
N

OA NO: 1303 OF 1997

BETWEEN:

G. Srinivas senca APPLICANT/APPLICAﬁ

- AND

1., The Administrative Officer
staff Offjcer(Civilians)
Head Quarters Eastern Naval Command
Naval Base, Visakhapatnam-530 014

2, The District Employment Officer
visakhapatnam District Employment

Exchange (Clerical), Visakhapatnam ..... RESPONDENT
RESPONDENT

=]
-G

PETITICN FILED UNDER RULE 8(3) OF CAT (P) RULES 1987

‘FOR the reasons stated in the accompanying affidavit
it is prayed that the Hon'ble Tribunal may be pleased to
dispose of the OA by directing the 1lst Resﬁondent to
declare the results of the applicant for the post of

Assistant Store-keeper and consequently appoint the

applicant, if he is selected and pass such other orders

Hyderabad,

Dt: 19-11-1997
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IN THE CENTRAL A%hINISTRATIVE TRIBUNAL, HYDERABAD BENCH

; AT HYDERABAD

M.A.ll No.\\2.5 OF 1997
| IN
O.A% No.1303 OF 1997

.o Applicant/Applicant

|

Between: }

G. Srinivas }
l AND
l .

The Administrative Officer

Staff-Officer (q1vilians)

Headquarters Ea?tern Naval Command

Naval Base
Visakhapatnam -|530 014 Lnd

another l e

Respondent/Respondents

AEEIDAVIT

|

|

|

|

l

| | \
I, G Srinivas, aged about 23 years, S/o0. Shri
G Chinnabbai R%sident of D.No.4-69,‘Naiduthota, vepagunta

Post, Visakhapatham « 530 029 do hereby affirm anL state

as follows: |

24 I a% the deponent therei¢ and as such!|I know the

facts deposed hereunder.

l

It ﬁs respectfully submitted that I have passed

3.

l ‘
S.5.C., P.U.Cs, B.Coms, and I.T.I, Fitter Trade [examihations
|

and I have redistered my name with Employment Exchange on’

21=09~1996 vi@e Registered No.VI/1996/16976, The First

Respondent haé sent a requisition to the Second espondent
to sponsor candidates for the post of Asst. Store-~keepers
which are resérvgd exclusively for Scheduled CasSte. Since I

(the applicant) belongs to Scheduled Caste community and

l
satisfy@all tFe eligibility conditions for the post, I have

applied for the same to the First Respondent tojconsider my

7 Gloutony

Deponent




. 8s 2 3

case alongwith candidates sponsored by the Employment

Exchange. When the first respondent did not consider

my request, I have approached this Hon'blé Tribunal seeking
a direction to interview me alongwith other candidtes as

per Apex Court Judgement reported in 1996 (6) SCALE 676
(Exchse Superintendent, Malkapatnam, Krishna District,

Andhra Pradesh Vs. Shri KBN Visweswara Rao and others.

|

Pribunal while admitting the case on 01-10-97 passed ar

interim order directing to consider my case (Applicant

le

e — - et

4, It is respectfully submitted that khis Hoh!'

alongwith others, but however, directed not to publish] the

result, if the candidate is selected.

5. Tt is respectfully submitted that written/

interviews for the above posts were conducted on 17=-10-97
and 18-10-97 by the First Respondent. The process of
selection is over, but the First Respondent 4id not declare

the results so far on the ground that the O.A. is pending.

6e It is respectfully submitted that some of |the
candidates have approached the AP High Court, Hyderabad also
for the above post of Asst. Store-keeper by £filing e FPeNOo
20662 of 97 between‘Shci Y Mohang Rao and others, The AP
High Court was pleased to dispose of thé W.P. by order dated
30-08-97 by directing the first respondent toO consider the

cases of the petitioners therein also alongwith others.

In view of the above circumstances, the

Hon'ble Tribunal may pleased to dispose‘of the OA by

\ it

AttEstor Deponent
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_directlng the First Respondent to declare the resw

‘E

of the'applicant'for the post of Asstl|
' 5 : :

Store=keepe

and consequently appo%ht the applicane,\if he is s

'e

. b 3

and pass such other orders as deemed flt and just

circumstances of the case.
. i;
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Solemnly affirm,and state before

me on this day of Nov 97 at

Hyderabad.
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PRl (SPECIAL ORIGINAL' m;sﬁ?g?ron) rﬁ}
4"-: . —
B R -f-__. ,..__,g;‘.‘;,g\:; ,,,. SATURDAY THE THIRTIETH DAY OF AUGUST. ey
e BEC S Sy o ONE THOUSAND NINE HUNDRED AND NINETY'SEVEN, . - i
‘['. ik ‘.! 4 'l;‘ T '1‘7;""-;?-! '.,\-, - . . . des -
GO e '-*;' COF mesanr. T
"t . % » .. THE HONOURABLE MR.JUSTICE: B.SUDERSHAN REDDY
.. [Py v .
) ... VRIT PETITION NO. 20662 OF 1997,
Between:-= . "' N PSP S
. e Furs S
N 1, Yanadl Mohana Rao,
.. , 2. Yanadi Tarakeswara Rao * =T s v e
’ o 3.: M.Srinivasa Rao .
% ey 403 Kadithy Ramy, . : L ‘.... Petitioners
PR - IR - Y T ' i
“ . . The Administrative Officer,

¢ i3 - Staff Officer (Civiliance) AL I
| Navasana Base, Naval Base,
A (Ministry of Defence—Navy Wing)
:v;,.Vlsakhapatnam.“, s v, .o n.”{i... Respondent

'
-4 - . P ~ -
st = H D o r

. L Petition under Artlcle ”26.0f the &nnsth Constitution of
India praying that in-the ci.cumstances stated in'the Affidavit
filed herein the High Court will-be pleased to issue an appropri-
ate writ or order or direction more particularly one in'the nature
.. { of Writ of Mandamus declaring the action of the respondent in not

_ "~ {"allowing the petitioners to test and.interview for the posts of
Coen L | Assistant Store'Keeper.and to fill'up these posts through Employ-
P A -ment -:Exchange alone as illegal-arbitrary and consequently direct
- =e.titherespondent to issue & call letters 'totinterview and to allow
%1-the petitioners to appear.tq.test andrinterview for the posts
Ak rof /Assistant Store Keepprs without ‘insisting that the petitioner
o ;names should be - XPRSR sponsored by Rmi Employment Exchange,
.'.‘l'-‘ i

.“For -the Petitioners: Mr.K. Nageswara Reddy, Advocate,

T R, -2 - and.r. - } T
!
]
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Nesi
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Xy : For the Respondent: Mr.B. Adlnarayana Hao, $.C, for Central- o
v ES "\ﬁ-"--“ ”iq.;_rGovernment iy 'l'; T gt
PR | R i AV o T
vk gk O ¥ The cour't’at the admission stage— Coe g
b B~ :cr‘-..r' mvmade*the following'— Order.'-- '"«f LR P
y.’rl‘, v $ li;\li . a
Viae8 A ’ﬁo,ﬁll'!, G A B
T ** In view of. the autho**t&ttva pronouncement of the Apex Court

IR
\:‘::ﬁin EXCISE SUPDT. MALKAPATNAM vs.,_K.B.N, -VISWESWARA RAO (1), 1996
"”:-_,(G)LSCALE 676 the respondent/ is bound to consider the cases of
sl thejpetitioner/s for selection and appoantment along with the

.~} other.candidates sponsored by the Employment Exchange provided

‘{the‘petitioner/s fulfil the eleigilibity, criteria and qualifica-
'“tions prescribed for the said posts.,,,-'

: U
* 5 t i wne ol
Nl-- San ll v . . 5 LA . '
‘ 4

.K.Nageswara Reddy Ad

R N 2 .:sh‘ In'such view of the mattgr, the respondent/ 1s/ directed
L -j"ﬂ;ﬁ to.interview the petitioner/s {n the interviews to be held on
*an jubwg;g 3-9-97.0r-any subsequent date thereafter and consider the case
f2 o s st B of “the petitioner/sfor selection and appointment along with the
'Jéfﬂgr AL ”'oth?r candidates sponsored o2v the Employment Exchange,
? T Q. LA 3 N . ] ‘!
. £ 0 . .. LR XS Akl i" *
‘*é‘éf, '-'. N ‘ *The Writ Petition is accordingly disposed of.,
Ry 4“°:§°33~"f:“"“‘ R S i
20555 1%‘?“_ SR ; Sd/-, S.S.R.N,SARMA,
2 O TaEa I gbgw‘v’!&h // TRUE cop‘( // % i PASST.REGISTRAR.
s Bl R R P Al A——
“;_;i,.: fi':"m?:_'r k4 'l:l.y...,. -Vg,_ - - . i_- -
B ,-*3.*"; ;‘1"0; ¢ SECT/INN*OFFICER.

¢ Administaﬁtive OffiCer, Staff Officer(Civilianco)

‘Navasena Base, Naval Bas ¢, (Ministry of Defence-Navy Wing)
m r"{‘! u LY C‘ }
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‘K.Sudkara Reddy, Advocate
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